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CC No.69/2018
(The Case against A:48 and A51
Spl. Court for was Split up from CC
Trial of No0.69/2018 and Numbered as
Criminal Cases cc C.C.4/2023 on 22.02.2023. A1: U/Sec.143, |Imprisonment NBW pending Split up
16 Krishna relating to 04/2023 Gottipati Ravi Kumar, A2: Kakani - 341, 188 r/w | for 6 months - - against A48 and | from CC
Elected M.Ps. Govardhana Reddy and A3: 149 of IPC. |or fine or both A51. 69/2018.
& M.LAs., Poluboina Anil Kumar Yadav,
Vijayawada. Sitting M.L.As. in Main Case, the
main case is Pending for
Arguments.)
CC No.10/2019
Spl. Court for (The Case against A7 was Split U/Sec.9(2)
Trial of up from CC No.10/2019 and of APG Act
Criminal Cases cc Numbered as C.C.06/2023 on and Sec.11 | Imprisonment NBW pending Split up
17 Krishna relating to 06/2023 14.03.2023. The Accused No.8 - of Cruelty | for 3 months - - against A7 from CC
Elected M.Ps. is Chintamaneni Prabhakara against Birds|or fine or both ' 10/2019.
& M.L.As., Rao, Sitting M.L.A in Main Case, and Animals
Vijayawada. the main case was disposed on Act.
17.08.2023)
CC No.11/2020
Spl. Court for (The Case against A:91 was
Trial of Split up from CC No.11/2020 Lﬁ’fg’ﬁﬁ&
_ Crlmlne_ll Cases cc and Numbered as C.C.10/2023 353, 451 riw Imprisonment Charges | Summons of A91 Split up
18 Krishna relating to 10/2023 on 15.05.2023. The Accused - 149 IPC & for 2 years or not framed pending from CC
Elected M.Ps. No.1 is G.V.Harsha Kumar, Sec.3 of fine or both ’ ’ 11/2020.
&M.LAs., Former M.P. in Main Case, the PDPP Act
Vijayawada. main case is pending for T ’
Arguments.)
CC No.12/2020
Spl. Court for (The Case against A:91 was
Trial of Split up from CC No.12/2020 Lﬁ’fg’ﬁﬁ&
_ Crlmlne_ll Cases cc and Numbered as C.C.11/2023 353, 451 riw Imprisonment Charges | Summons of A91 Split up
19 Krishna relating to 11/2023 on 15.05.2023. The Accused - 149 IPC & for 2 years or not framed pending from CC
Elected M.Ps. No.1 is G.V.Harsha Kumar, Sec.3 of fine or both ’ ’ 12/2020.
& M.L.As., Former M.P. in Main Case, the PD P.P Act
Vijayawada. main case is pending for T ’
Arguments.)
CC 2/2019
Spl. Court for (Case against A3 is Split up
Trial of from CC 02/2019 and
_ Crimine_ll Cases cc Numbered as CC 13/2023 on U/Sec.500 of Imprisonment Charges NBW pending Split up
20 Krishna relating to 13/2023 | 16.05.2023. The Accused No.2 - PC for 2 years or not framed against A3 from CC
Elected M.Ps. was Former M.P by name fine or both : ’ 2/2019.
& M.LAs., Nimmala Kristappa, The main
Vijayawada. case was pending for Cross of

P.W.1)




